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Shri Champaklal Ranchoddas Petitioner
ML X Advocate for the Petitioner(s)
Versus
i £ India .& Ors. Respondent
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| Whether Reporters of local papers may be allowed to see the Judgement? )75

2. To be referred to the Reporter or not? (e
3. Whether their Lordships wish to see the fair ccpy cf the» Judgement”? i
4 Whether it needs to be circulated to other Benches of the Tribunal? =
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Shri Champaklal Fanchoddas Chadderwala,

Postal Assistant,

Ankleshwar Fost Lffice,

Ankleshwar,

DISTRICT BHARUCH. ¢ APPLICANT

(Advocate: iMr.Y«N.Oza,absent)

VSe

1. Superintendent of Post Cfiice,
Bharuch Divsion,
BHARUCH~3%2 001.

2. Union of India, through
Post Master General,
Vadodara Region,
VADCDARA .

.

RESPCNDENTS.

(Agvocates Mr. BeMe. Raval)

CORAHM s Honlble iMr. MeMe Singh Admn. Member

ee

Hon'ble iMr, F«Cs Bhatt : Judicial Member

Date: 30.7.10%21

.

C.A. No.507 of 1990 1
|
|
Per : Hon'ble Mr. MeMe Singh : Admn. Member ‘

!

This original application has been filed under
Section 19 of the Administrative Tribunals Act, 1986, seeking
direction to qguash ans set aside an order dated 8.3.1990,
which is the order of regularisation of perios of suspensicn
cf the applicant who was placed under suspension with ed&fect
from 15.3.1987 on acccuni ef pending disciplinary proceedings
against him, which order of suspension was subsequently revoked
vide order dated 22.12.,1989. As the applicant remained under
suspension frop 15,3.1987 to 29.12.1989, the period of suspen-
sion was regularised after serving show cause notice dated
28.5.1990 as to why the period of suspension shoulcd hot be_

Poes

treated as non-duty for all purpose. The applicant submiti_his

N
N, - Jd—reply to the representaticn, which he states has been duly
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considered. Ultimately by this order the period of suspensicn
has been ordered to bhe treated as non-duty subject to review
after conclusion of the disciplinary proceedings. It is there-
fore clear by the language of this order that the applicant |

AC&M{..Q*L% M |
as alsc the Department, can(seek reviewv or review the said |
order on the conclusion of the disciplinary proceedings. The

4 M
applicant has sought payment as arrears for the period cover-
ing by this order of suspension.
2 This matter was listed on 6.2.1291, when neither
applicant nor his counsel remained present. On 21.,2.1991
Mr. Cza learned counsel for the applicant wanted time to pre-
pare himself on this matter. On 6.3.1991 Mr. D.B. -Rana learned
counsel appearing as proxy counsel for lr. Cza submitted that
he wants to amend the application. However, no amendment has
' Calra

been filed. Today, when the matter is WNe¥ad again neither

applicant nor his counsel are present.

e wWe have above given a brief idea of the material
» O\MM WM, “
facts of this application wadetr reliefl As the saigd abovelorder
under challenge is subject to review and is therefore not a
final order. We therefore feecl that this application is not
\"L/)'rC, g /Lw—y M
sish¥ for our $ewwsl consideration. We have heard learned

%)
counsel for the respondents als€c.

4, In view of the abov% the application is rejected.

(RoCe BHATT ( Mad
Member (J) Membe
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